
MAY 11, 1985 Wrillell Answ6rs 

Uoo,of posts, payment of heat and dust 
. &flo-W&llC'!. aad time bound promo~ion 
. ,after completion of three ·years. 

I 

(0) On receipt of the charters of 
demands rrom the Bokaro Steel Workers 
Union (affiliated to INTUC), and BokaTa 
Kam&~r Union (affiliated to AITUC) 
tripartite discussions were held before 
tbe Conciliation Officer, B.,karo Steel 
City. Bipartite discussions were also 
held with these unions on a number of 
timea. While neloti4~tions with these 
unions were in progTt:ss, another union 
Da~ely, B0k.aro Steel RashtriYd M.lzdoor 
Sanah (BSRMS) affiliated tc BMS, 
IIvO a notice of strike alongwith a 
charter of demands. The Lab0ur Super-
intendlnt-cum-Conciliat ion Officer, 
Dokaro Steel City initiated c .. )llciliation 
p;occl.dirgs and invitc:d reprc~~cntatives 

of the management and the union for 
discussions on 2-4-1985. The represen-
tatives of the union raised certain 
object ions and d',d not part icipa te in 
the discu~sions and (hus forced the Con-
ciliation Officer to close the c')nci 1 ia-
tion proceedings. The Workers of the 
Blast Furn:'cc Dcp:lrtmcnt under the 
lcaderabip of this Union had gono 0,1 

strike with effect from 5-4-1985 ir~spite 
of tbe r.dvice of the Conciliation Offi-
cer not to gO on strike as it would be 
illcaal. On 8-4- 19 85, the GUvernnlcnt 
of Bihar while declaring the strike 
lUcia), directed the union to call off the 
strike immediately. The union, how-
ever. did not accept the directive of 
the Government of Bihar. On 18-4-1985 
with ·the efforts of the Labour Commis-
sioner, Government of Bihar, a tripar-

"tite settlement was reached in which 
. it was agreed that certain demands 
'WOu1d be referred for arbitration and 
that no 'indic' ive action would be taken 
by the management again'it the work-
men for participating i,l t.h·! strike and 
tbat the strike would be called c ff 

; immediately. The strike has since been 
., called off from 13·5-198 S • 

. Discovery of Mica Deposits in Or ISla 

11tO. BHItI RADHA KANTA 
DIOAL: Will tbo Minister of STBEL, 

MINES AND COAL be pleased· to 
sta t e : 

(a) whether Government have dis· 
covered mica deposit es in Phulabani 
and other districts in Orissa; 

(b) whether survey has also beer. 
conducted and deposits of micn found 
in the adjoining districts of Phulablni; 

(c) if so the quantity of mica depo-
sits estimated in thc:'se parts of Orissa; 
and 

(d) th~ steps taken by Government 
for prc1pcr exploitation of nlica in PhuJa.-
b~ni ard other districts of Orissa? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (d). No deposits of mica have 
b~cn discovered recently in Phulbani 
or other districts of Orissa. However, 
minor occurreLces of mica have been 
r l'port cd from some parts of Orissa 
and a small quanti ty was mined in 
1981. 

Import of Nafural Rllbber Copra and 
Coconut Oil 

7101. SHRI K.·P. UNNIKRlSH-
NAN 'Will the Minister of 
COMMERCE be pleased to state': 

(a) whether imports of natural 
rubber, copra and coconut oil are 
envisaged in the new import policy; 

(b) if so. the reasons underlying 
this policy; 

(c) whether Government have 
received any representation against this 
from Government of K erala and other 
organisations in Kerala; 

(d) the· quantity envisaged to be 
imported during the next three ,ears of 
the import policy; and 

(e) the categories and entitlement 
policy for these licences 1 
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THB MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX .. 
TILES (SHRI CH.-\NDRASHEKHAR 
SINOH): (a) to (e). The position 
with regard to import of natural rubber, 
copra and coconut oil in the import 
policy is as follows: 

Natura 1 Rubber: ImpO\ t of natural 
rubber is canalised through STC. 

Coconut Oil and Copra: Import of 
copra and coconut oil is canalised' 
through S~ate Trading Corporaiion of 
India/Hindustan vegetable Oil Corpo-
ration. Direct Import of Copra and 
coconut oil is also permissible to a 
limited extent under the impl)rt policy 
for registerad exporters against valid 
REP licences iSStH'd on certain exports 
as well as against flexibility allowed in 
the use of REP licences to lnanufacturers 
expol ters. 

This policy is with ,t viow to protect 
the interests of growers a~ well as con-
sumers by way of importing bare 
minimum quantity to bridge the gap 
bel ween demand and SUPPlY and its 
rdcase is madt! at prices which help to 
control the internal mark<.:t prices 
at lev( Is remunerative to t he growers. 

Representations have been received 
from Rubb~r, growers Associat ion of 
Kcrala against import of natural 
rubber. 

The quantity of rubber, co; O:lut oil 
and copra to be imported in the next 
three y~ars period as a whole has not 
been'decided. 

Building for Rubber Board, Kottayam 

7102. SHRI GEORGE JOSEPH 
MUNDACKAL: Will the Minister of 
COMMERCE be pleased to state: 

(a) how many of the Commodity 
Boards under his Ministry own build-
ings of their own to house • he head 
offices; 

(b) whetber the Rubber Board, 
Kottayam has submitted a proposal to 
bUild its own head office; 

(c) when the proposal was liven in 
~: __ ... ___ ...1. 
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(d) whether the fuu:1dation st0ne 
for the building has been laid, if so, 
when it was laid and by whom.,; 

(c) the reason for the delay in excu· 
ting th e proposal; 

(0 when Government prop )se to 
give the tend'~r for the construction of 
the building; and 

(g) whether Government are aware 
that delay in executing the prCljcct will 
inc;'case the Cust of construction and 
there-by causing fUI thcr dday ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI (CHANDRASHEKHAR 
SINGH) : (;I) Except ing Tea B,)ard and 
Coffee B'x~rd\ no other Commodity Board 
urdcr the Ministry of Comm-;rce is 
owning building of jts own to house the 
llcad Oflicc. 

(b) and (c). Y (.'s, Sir. Rubber 
B:)anl submitted the propos]l in JU[le, 
1984 and subsequent cla~jfications Were 
given in February, 1985. 

(d) , F()}lndation stone for the Head 
Office building was laid on 4t h February. 
1 984 by the Union Minister of 
Commerce. 

(c) to (g). Details of estimated costs 
of cJnstruction b lscd on requirement of 
spaee arc beillg exam:ncd and construc-
tion will be t.\kcn up after the proposal 
is approved by the E.F.C. 

Closure/Lockouts of Industrial Unsts 
in West Bengal Financed by IRBI 

7103. SHRI DEBI OHOSAL : Win 
the Minister of FINANCE be pleased to 
stute : 

(a) whether sonle of the industrial 
units financed/man.IRed by the Industrial 
Rl;!construction Bank of India (lRBI) in 
West Bengal have declared closure/lock· 
('Iuts; 

(b) if so, the number of such units; 

(c) the number or workers affected 
Iw 4l11en tnok-..nutll'closutes: 




